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ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 22°March, 2022.

L. A. Bill No. 6 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH LABOUR WELFARE.
FUND ACT, 1987. ' :

‘Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy Third Year of the Republic of India, as follows :- ’

1. (1) This Act may be called the An‘dhra Pradesh Labour Welfare Fund Shorttitle and
(Amendment) Act, 2022. ' = Commencement.

(2) It shall come into force on such date as the State Government may,
by notification, in the Andhra Pradesh Gazette, appoint.

2 |n the Andhra Pradesh Labour Welfare Fund Act, 1987 in section 4, Amendment of
in sub-section (3), in clause (b), after sub-clause (i), the following shall be Section 4.

inserted namely,- : Act No.34 of
; 1987
“(i-A) Vice-Chairman;”
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Labour Welfare Fund Act was enacted in 1987. According to the
said Act, the Government established a Board as “Andhra Pradesh Labour Welfare Board”
for the purpose of administering the Fund and to carry on such other functions as are assigned
to the Board by or under this Act.

~ Inorder to improve the functioning of the Andhra Pradesh Labour Welfare Board, itis
proposed to create Vice Chairman as a member in Andhra Pradesh Labour Welfare Board
for the benefit of workers so as to deliver all welfare schemes of the Board to the end beneficiary
in more transparent manner. | 0

As per section 4 of the Andhra Pradeéh Labour Welfare Fund Act, 1987, there is no
post of Vice-Chairman as Member in Andhra Pradesh Labour Welfare Board. Therefore it is
necessary to amend section 4 of the Andhra Pradesh Labour Welfare Fund Act, 1987.

Accordingly, it has been decided to amend the Andhra Pradesh Labour Welfare Fund
Act, 1987.

The Bill seeks to achieve the above decision.

'GUMMANUR JAYARAM,
MINISTER FOR LABOUR, FACTORIES, BOILERS
- AND INSURANCE MEDICAL SERVICES
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (2) of the Bill authorize the Government to issue notifications in respect of
the matters specified therein and generally to carry out the purposes of the Act.

As such notifications issued, which are intended to cover matters mostly of procedural
in capture are to be laid on the Table of the both Houses of the State Legislature and will be
subject to any modifications made by the Legislature. :

The above provisions of the Bill regarding delegated legislation are thus of normal
type and mainly intended to cover matters of procedure.

GUMMANUR JAYARAM,
MINISTER FOR LABOUR, FACTORIES, BOILERS
AND INSURANCE MEDICAL SERVICES
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND

CONDUCT OF BUSINESS [N THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Labour Welfare Fund (Amendment) Bill, 2022, after it is
passed by the Legislature of the State, may be submitted to the Governor for his
assent under article 200 of the Constitution of India.

: GUMMANUR JAYARAM,
MINISTER FOR LABOUR, FACTORIES, BOILERS
AND INSURANCE MEDICAL SERVICES

K. RAJA KUMAR,
Secretary to State Legislature (I/c).
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